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Wrong Fixation of the Amount of Monthly 
In talm nts for DD 's LIG Flat 

6620. SHRl RAJNATH SONKA'R 
SHASTRI: 
SHRI JAIPA S OH KASH· 
YAP: 

Will the Minister of WORkS ANO 
HOUSING be plea ed to tate: 

~) Wheth r a prospective buyer of OD 
flat ha¥ing an annual income between R • 
4 1 an Rs. 7200 becomes eligible (or LIO 
fiat an hat on allotment of a fiat he has to 
p y rna tlian . 400 as monthly in tal· 
m n after payment of initial deposit of Rs. 
10, 00 t wards co t of the flat ; 

(b) if so, what is the rationale of fixing 
the amount of monthly in t Iment at Rs. 
400/- or more when the income of the eligible 
per on for LIG flat i taken between s. 
350/- and . 6001- ; 

-() bether Government propo e to 
COn ider the question of downwards r visJon 
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o he monthly inst 1m ut 
ment m e sier, if 0 what step 
t ken by Government in thi dir tio ; ~ 

(d) if not, the reasons therefor? 

TH DEPUTY MINISTER IN 
M TRY 0 WO S 
INO(SHRI MO MM US A A 
(a) to (d). Information is being collected 
and wi1l be laid on the Table of the Sabha. 

Schemes Prepared by Central In tit ute of 
Agricultural EngineeriQg Regarding Dry 

Farming Technique 

6621. DR. VASANT KUMAR PAN-
DIT : Will the Minist r of AGRICUL-
TURE be plea ed to tate: 

(a) whether the Central Institute of 
Agricultural ngineering has prepared orne 
schemes to bring cientific technology to the 
farmers door in the field of dry farming 
techniques ; 

(b) whether the C.I.A.E. has identified 
'some locations in MP State ~ r intensive dry 
farming technique in water carcity district t 

if so, detail thereof; 

(c) whether the World Bank has agreed 
to launch a big dry farming project in 
Madhya Pradesh ; and 

(d) if 0, the di tricts cho en, the addi-
tional area to be brought under the new 
ploughing implements in the harif eason 
and the estimated new agricultural produc-
tion? 

THE MINISTER 0 AGRI ULTURE 
(RAO BIR NDRA SINGH) : (a) No, Sir. 
The entral In titute of Agricultural Engi-
neerin, hopal d s not hav any chem to 
bring dry farming techniques to the doors of 
the farmers. However, under th La' to 
Land Programme it has endea v ured to 
extend dry farming technology to the farmers 
in the vicinity of the Institute. 

(b) No, Sir. The entral In titute of 
Agricultural Engineering has notidentifi~d 
any area for inteD ive dryfanlling techno)oiY 
transfer. However, the In titutet experti e 
j always avail hI e to the Sta~ Goyernment 
on request. 

SAK4) 

p 
report of the 

(d) Question does not ad e. 

R lRDlendations for Ban on Cow Slaughter 

22. SHRI SUBHASH YADAV : 
SHRI M. RAM GOPAL 
REDDY: 

Will the Mini ter of AGRICULTURE be 
p eased to state : 

(a) whether it is a faet that Official 
Level Committee recommended recently to 
the Centra Government to completely ban 
co sl~ughter in the QOQntry ; 

(b) if so, whether the recommendations 
ma by the Committee have since been 
considered by Governmen t ; and 

(c) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AG ICULTU : (SHRI 
ARIF MOHAMMAD KHAN): (a) No 
official level Committee has been constitute~ 
to look after matters exclusively concerning 
cow slaughter. 

(b) nd (c). Do not ari e. 

AlJocatiQn ()f Rapeseed on and Palm 
Oil to tat 

6623. SHRI HARIHAR SO N: Will 
the Minister of FOOD AND CIVIL UPP. 
LIES bf; plea ed to tate : 

(a) th total allocation of rape eed oil 
and pI m oil made t variou~ Stat th 
oil year 19 0-81 (November, 0 ·to 
81) and 1981-82 (November, 81 to r 
1982) ~ 

b) t total quantitie . f taoe&e4SO iJ 




